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Suri BHUPESH GUPTA: 1 never j
said—I want to make myself clear— that it
has been released by Government. Since it is
inthe press, we talk about it.

MRr. DEPUTY CHAIRMAN: How talk
about it? He was telling you the fact that they
have not released it.

SHrl SATYA NARAYAN SINHA: In
these days the press and our friends also there
are very expert in getting things. I do not
know by what means they do it. After all, the
Government has nothing to do with it . . .

(Interruptions.)
MR. DEPUTY CHAIRMAN: Order, order.

SHRI SATYA NARAYAN SINHA: Before
the House rises, well, I think, Government
will make some kind of statement on Monday
in that House and here also, as to whether or
not the Report has got to be placed before the
Houses before the Session is over. I cannot
say. 1 have promised on behalf of the
Government that some kind of statement on
that issue, will be made. About the other point
also, which my hon. friend has raised, 1 am
not in a position to" give him any definite or
categorical reply, but about that also I will try.

MRr. DEPUTY
Government  will
necessary action.

CHAIRMAN:
consider it and

The
take

SHRI BHUPESH GUPTA: Silence is
ominous in this matter. You direct them.

SHRI SATYA NARAYAN SINHA: The
hon. Member cannot force us to place
anything on the Table of the House.

SHRI BHUPESH GUPTA: I am not forcing;
I am getting apprehensive because of the
silence. Anyway, regarding the enquiry into
the allega-
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lions against mr. ivimnai, some iignx should
be thrown on It

MR. DEPUTY CHAIRMAN: You do not
allow him to speak.

SHRI SATYA NARAYAN SINHA: The
Government might make their position known
to both the Houses before the Session, is over.

SHrRi BHUPESH GUPTA: Take us into
light.

MR. DEPUTY CHAIRMAN: The House
stands adjourned till 2730 p.M.

The House then adjourned for
lunch at eight minutes past one of
the clock.

The House reassembled after lunch at half
past two of the clock, MR. DEPUTY CHAIRMAN
in the Chair.

RESOLUTION RE DRASTIC RE-
DUCTION IN THE NUMBER OF
PUBLIC HOLIDAYS—continued

SHRIMATI YASHODA REDDY: Mr.
Deputy Chairman, I thank you for this
opportunity. Sir, the Resolution before the
House moved by the hon. Dr. Thomas is that
the large number of public holidays at present
enjoyed in India seriously hinders economic
growth. I have great regard for the hon.
Member and also for some of his views but in
this particular matter I am not able to
understand how the curtailment of the public
holidays, which our Government employees
are enjoying, is adding to the quicker
economic growth of the country. The
efficiency of a man is not entirely due to the
lesser or greater number of holidays or the
days he works but lies in the quality of the
work turned out by him. What is it that makes
a man more efficient? It may be better
education, better health or the incentive to
work harder because he is paid better. All
these things go together to make people work
harder
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and more emcientiy. it a man is made to
work Harder without any adequate pay,
adequate medical facilities, adequate
housing facilities and the so many other
things that an ordinary human being
needs for purposes of efficient working,
than the -work that he does will not be
efficient. I know that our Indian Govern-
ment is fully alive to the situation and is
doing everything to give better pay and
better facilities to its staff.

SHRI V. PRASAD RAO: Oh, Isee.

SHRIMATI YASHODA REDDY: I said,
it is trying. Maybe it has not come up to
the standard that we want but it is trying
its best. You have a dream but you
cannot convert the dream into fact in a
day. You cannot make miracles
especially when you find different people
holding differing views. I am proud of
the efforts put in by the Government of
India. Though it is a slow movement, it is
definitely yielding good results.

Some hon. Member questioned how
unemployment comes into the picture.
Unemployment does come in because
you have not utilised all the human
element that is available. Manpower
available in the country is going waste
and that manpower should be utilised.
Unemployment also comes in this way
that if we do not employ all the
unemployed people, our economic
growth and output will definitely be
hindered. One of my hon. friends was
saying that people in America work with
less than eight days as holidays. I do
agree but why do you compare India with
America? What ate the facilities given to
the workers in America? They get free
holidays; they get free medical aid; they
get free education for their children; they
are paid better and they work in air-
conditioned rooms with all the facilities.
As against all that, what is it that we are
providing for our workers? How can you
expect them to work without holidays
unless you
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give them all these necessary facilities,
unless you keep their minds free from all
the troubles about their families, about
the education of their children, about
their own personal problems like
clothing, housing, etc? Either people
must be paid well or they must be given
all these facilities for them to have peace
of mind and when people have peace of
mind, even though they work for one
hour, the quality of the work turned out
will definitely be better. Please do not
say, "When America is having only eight
days, why should we have more?". They
have given their workers lesser work,
better facilities and then have cut the
number of holidays. That can be
appreciated, but do you really think that
our officers are having holidays? Some-
times, I see Government officers coming
home laden with big files and they go on
working till one in the night. There is a
proverb, "All work and no play makes
Jack a dull boy". We do not want all our
men to be dull. They should have enough
of mental and physical recreation and I
would even suggest your cutting away
this Saturday half-holiday, and making
both Saturday and Sunday as full
holidays, two days in a week and this will
enable them to concentrate more and
more on the rest of the five days in the
week. Moreover, climatic conditions irt
India being what they are, naturally
people, I think, are a bit lazy, perhaps,
not lazy but little slow in action, and
nobody can do anything about this unless
you go in for air-conditioning.

The hindrance of the economic growth
in this country is not due to the excessive
number of holidays. All the political
parties, maybe the Congress, maybe the
Communist, maybe the Ganatantra
Parishad or this or that Tantra Parishad,
are exploiting these low-paid employees
for their own purposes. They say, "All
right, go on strike. Go on hunger strike.
Don't work. Stop working. Go to office
but do not work". These are the things
which are hindering economic growth.
I do say that all
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[Shrimati Yashoda Reddy.] of us
want better facilities, but this is not the
way we must act. We must first of all
think of the nation. The nation should
be our first consideration and the other
things should come after that. By all
means ask for better pay, Dbetter
facilities, etc., but this clubbing together
is the factor which hinders economic
growth. National conscience has been
brushed aside by personal benefit.
Unless the people get a national
conscience, I do not think the efficiency
of our administration will go up.

The most important thing is the
efficiency of our  administration. I
think the inefficiency in that  sector is
due more to red-tapism and the
administrative laws that we are having; it
is not due to the inefficiency of our
workers. A number of people have got
to see a file; hundreds of signatures
have to be put on a paper. There are so
many obstacles and so many technical
details have to be looked into which
hinder the economic growth of the
country. Holidays are essential;, I feel
they are as essential for life as the air
we breath. Unless people are
completely relaxed mentally and
physically, they  cannot put in good
work. I do appreciate the hon.
Member's anxiety about hindrance to
the economic growth of the country but I
do feel that this is not the remedy which
will give us a solution.  The remedies
are so many. If the workers are  given
all  the facilities that I had mentioned
earlier, then you can cut the number of
holidays but not at this stage.

Lastly, Sir, it was said that we are
having too many religious holidays and
that that should be cut. I think, if I am
correct, the Government of India has cut
most of our holidays and the number is
now 23 or 24. Some other religious
holidays have been made partial or
communal holidays. The whole set of
people are not given this holiday but it
is only the community which is affected
that gets the
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benefit. This is a very good arrange ment.
To say that there should be n< holiday
for our national festivals is t thing with
which I do not agree India is a land of
various religions and Indian culture being
such, these religious festivals contribute
to the cultural and national growth and
these national and cultural traditions
and

I customs which have a great effect on the
nation itself should not be curtailed and
the holidays for religious festivals should
be there. I can appreciate the anxiety of
my hon. friend but I do not feel that by
lessening the

' number of holidays we will get a remedy
for the evil. I, therefore, oppose the
Resolution.

SHRI SONUSING DHANSING
PATIL (Bombay): Mr. Deputy Chairman,
there has been a mixed reception for this
Resolution, but the mover of the
Resolution has put his case in a very
convincing manner establishing the
necessity of having this question
considered on an all-India basis. One may
not agree that drastically the holidays
should be reduced, but one can agree that
there is scope for suitably reducing the
number of holidays. India with all its
poverty is notoriously known for its age-
long lethargy, maybe due to climate, or
maybe, the poverty and mal-nutrition take
away the energy of men. But we must not
in any way encourage idleness so as to
take away the incentive because idleness
after all is only the name, but really it is
national robbery and if we encourage this
habit, quite naturally it will have an
adverse effect on our economic growth.

The question of climate and the various
things about religion, in respect of
festival holidays, and public holidays
may not be made much of in view of the
fact that everybody in India is required to
work and to work hard in an intelligent
and efficient manner, which is the dire
need of the day. Friends have come
out.
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with certain suggestions that unless and
until you improve the working conditions
of the services or of the working class, it
is not desirable to ask them to curtail
certain facilities, which they enjoy, and
the public holidays. This is begging the
ques. tion; it is putting the cart before the
horse. Unless and until India produces
more  wealth  through  increased
production and through hard labour, it is
not possible to rehabilitate the whole of
the masses of India. So, the opposition
which came from the Leader of the
Opposition was a little bit surprising. It is
a well-known fact that the Opposition
Leader and his party draw much
inspiration from Russia. When Russia
had its planning they put everybody to
hard work, irrespective of the fact
whether they got good pay for the
number of hours worked, and several
other factors. But coming to India,
immediately they change the front and
they talk in the name of workers' holiday
homes, better conditions of living and
better wages for workers, this and
that.

So firstly, the fundamental point is
about the production of wealth in the
country, and that will come only out of
our increased efforts, and from that point
of view, the number of public holidays
which are in most cases unnecessary and
which are too much mixed up with. the
various religious sentiments, should be
reduced. India being a secular State, to
make too much fetish of religion under
one name or the other is not so much
wanted. All the same, one can recognise
certain important days when either it
happens to> be the birthday of a founder
of a religion or it is well recognised to be
important to a particular religion. But if
somebody comes under the name of one
religion or the other and adds up to the
list, it becomes formidable. So unless and
until there is a sort of discouragement
and the holidays are suitably reduced, I
think much of our energy, either in the
private sector or in the services or even in
our public work, will go
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to waste. It will take away a lot of our
important time for nothing when ' it is to
be suitably utilised for the development
of other activities.

The other point about the leave rules
and about holidays is that there is no
uniformity or co-ordination in the
various States. [ would  say in this
respect that the President of India is
empowered under article 263 to establish
an inter-State Council where any
important matter which is considered
necessary to bring about a happy change
may be discussed. This is one of the points
where all States must come together and
they  must have a common plan as to
how many holidays there should be and
how they should be evenly
distributed.  So, that is a necessity and
the Government should look into this
question and examine whether such an
inter-State Council is likely to do
good' work or whether this is a matter
which can be decided in the National
Development Council where all the
Chief Ministers come, or in any other
place which is suitable for the purpose.

But there needs to be certain co-
ordination. Instances are quoted' about
other countries, like China, Russia

and West Germany, that great emphasis is
laid on hard work. And in the Russian
Constitution, if I am not misquoting, 'no
work, no pay' is almost the underlying
idea. If that'is the case there, how can
my Communist friends here say that,
only after better pay, increments and hous-
ing facilities and so on and so forth are
secured to the workers, then alone we will
consider the matter? It is a
misconstruction.  And he wants  the
hon. Mover of this Resolution to withdraw
this gracefully. It is a suggestion
which is rather strange, coming" as it does
from the Opposition Leader who has got
faith in the ideology that workers and
peasants will come up' only through toil
and unless they exert themselves to
their  fullest capacity and create wealth,
it is not possible to bring the millennium
to them.
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He again criticised that there was no
scientific approach here. One may or may
not agree with his other views, but there
is certainly a scientific approach to this
problem, which has been very clearly
brought out by the hon. Mover. And he is
one of the most balanced economists of
the day, who always looks at things from
a constructive point of view. I must
congratulate him that he has brought to
the attention of the Government the
necessity for having such a question
examined, and if at all there are certain
difficulties in the way of the Government
jn drastically reducing the holidays, at
least this question requires a sort of
reorientation or rethinking or re-
examination. If at all the holidays can be
suitably reduced, it will go a long way in
making our people work more and
particularly the bureaucracy which at the
Centre and in the various States consists
of about seventy lakhs of people. We are
too much in the hands of the bureaucracy.
Unless it works to the fullest extent
possible, it is no use. No doubt, because
of the developmental activities their
hands are also full. But it does not
necessarily mean so. m If the bureaucracy
works efficiently and sincerely, it may not
feel that the work is too much or beyond
its capacity. What happens nowadays is,
there is a sort of tendency to allow
inefficiency a sort of premium, which
does not deserve any encouragement. And
if inefficient people enter either by the
back-door or by the front door, it only
adds to the number, but does not add to
their efficiency, just as if two young girls
each aged ten are combined together, it
does not make one a girl of twenty. So,
also two inefficient people do not make
one efficient man. That is what is hap-
pening in the bureaucracy—a number of
inefficient persons are entering. If that is
stopped and if the bureaucracy works
well, it will be good. After all, in a
democratic set-up bureaucracy has got an
important function of implementing
Government policies. And if Government
policies cannot be
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implemented because of shorter hours of
work and more holidays, then India with
all its difficulties, both financial and
otherwise, will not be able to stand on its
own legs, unless all the people exert in
all walks of life. Sir, the question that
certain hon. Members have posed only
shows that there is a certain bias or parti-
ality in favour of the working class,
because the word 'working class' or the
word 'agriculturist' has got a sort of
attraction nowadays for political parties.
That is why irrespective of the merits or
demerits or pros and con, of the matter, if
we go only by slogans, then we will be
jeopardising our economy.

An hon. Member of the Opposition,
though not clearly, also ridiculed the idea
of shramdan. He just put it in a laughing
manner. Our shram-shivirs are better than
the concentration camps. We do not force
the labour to work by sacrificing their
liberty in shram-shivirs, but we want to
appeal to them to work on a voluntary
basis so that they will be able to build up
a new India. This is the idea of shramdan
in democracy. Work based on voluntary
basis is not an idea to be ridiculed.

SHRI BHUPESH GUPTA: On a point
of personal explanation, Sir. T did not
mean that. I had said so only looking at
Mr. Avinashilingam.

SHRI  SONUSING DHANSING
PATIL: If you have not ridiculed, it

is good. But the impression that I
[ got was that you ridiculed shramdan.

Sir, the mover of the Resolution
suggested a short-cut approach to the
problem taking into consideration the
Indian conditions. Hot climate no doubt
makes a man a little uneasy when he is
too much saddled with work. But, one
can very well look upon the nature of the
work. In hot days there are morning
hours for work in the offices.



1475 Reduction in number

As far as factory labour is concerned, they
are controlled by labour laws and there is no
question of their being put to a disadvantage.
There are labour laws which give them certain
facilities taking into consideration the arduous
jobs that they have to perform. And, since the
hours of work of factory workers are
controlled by law, it is no use saying that they
will be put to hardship because there is no
arbitrariness in labour legislation. As far as
labour laws are concerned, the complaint from
the other side is that there are not many
facilities given to the workers. One may not
agree with this approach of the other side. But
their working hours are made quite suitable
considering the nature of the work they have
to perform, I think their fear is ill-founded and
is not based on reality.

The other criticism made was that this will
create a demoralising effect on the services.
The criticism was that there are two categories
of people—one at the top enjoying every
facility and having a very fat salary of Rs.
3,000 to Rs. 4,000, the I.A.S. and the I.C.S.
and the class of Lower Division Clerks or
Assistants getting about Rs. 125 or round
about Rs. 200. And, instead of improving the
lot of such lower category of people you are
curtailing their .

SHRI J. S. BISHT (Uttar Pradesh): Why is
the hon. Member confusing things? He is
taking the starting salary of L.D.C. and the
top salary of the I.C.S. and 1.A.S. Why does
henot take the former's top salary?

SHRI SONUSING DHANSING PATIL: 1
am only referring to the criticism made by the
Leader of the Opposition that it creates a
demoralising effect. That is what I am refer-
ring to. That is not my own version.

SHRI J. S. BISHT: The starting salary of an
L.A.S. is only Rs. 400.

SHRI  SONUSING DHANSING
PATIL: I think I am not able to make myself
clear to Mr. Bisht. I am only referring to what
has been presented

12R.S.D.—3.

[ 1 MAY 1959 ]

of Public Holidays 1476

to the House by the hon. Leader of the
Opposition that this will create a demoralising
effect unless the gap between the two is
minimised. The question is that the gradations
are there, and they are according to the
capacity of the employee. Even in Russia an
expert Engineer gets Rs. 35,000 per month
and the lowest man gets Rs. 751-. Such
distinctions are bound to be there because the
capacity of each man differs.

SHRI V. PRASAD RAO: It is a question of
statistics.

SHRI SONUSING DHANSING i"ATIL: 1
am talking from facts. This sort of inequality
exists even in Russia where they make tall
claims about equality of status.

MR. DEPUTY CHAIRMAN: Your time is
up.

SHRI SONUSING DHANSING PATIL:
Sir, the Resolution is most appropriate and
scientific, and I think Government will be
well-advised if they examine this question at
an early stage.

SHRi AKBAR ALI KHAN: Mr. Deputy
Chairman, Sir, I support the central idea
"underlying this Resolution. I feel, Sir, that
some of ' the hon. Members from this side and
the Leader of the Opposition from the other
side have not been very fair to the learned
mover of the Resolution. Let us understand
what he says and let us confine ourselves and
our criticism to that particular idea. Is Dr.
Thomas laying down a programme of
economic reconstruction? Is he lay-' ing down
all the remedies that are necessary for the quick
improvement of the economic conditions? He
does not claim that. What he says is this: "One
of the things that I feel is that we do not work
for as long a time as we should". That is the
only idea. We can say, "No. We are working
pretty long hours. We need not work even that
much. Let us have more holidays." That I can
understand. But leaving that we  have
taken up
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[Shri Akbar Ali Khan.]

labour workers, factory workers, the
unemployed, other persons and so on. With
due respect to the hon. Members, these are all
extremely irrelevant issues. Now, that is the
idea that we either support or oppose. That is
absolutely open to all hon. Members.

The other thing that I feel is that this
Resolution really and substantially applies to
Government servants or to the institutions
controlled by  Government authority.
Thousands of cultivators, thousands of
persons working in the field, thousands of
persons working in small industries or in the
small trade, or thousands of people doing
private services .

SHRIJ. S. BISHT: Say millions.

SHRT AKBAR ALI KHAN: Yes, millions.
That has nothing to do with this Resolution.
But certainly it has its own importance
because the Government servants set an
example. When the country sees the Govern-
ment  servant—especially  high-salaried
Government servants—working hard,
devoting more time and showing more
interest in the work, naturally, it sets an
example for the other sections of the society.
That is why I feel that the Resolution is
absolutely in time. It is based on a very sound
idea.

SHRT V. PRASAD RAO: If they are
working so hard, where is the necessity for
this Resolution?

SHRI AKBAR ALI KHAN:
saying that, my dear friend. Please
be patient. What I am saying is that
we want to work harder, we want to
give more time to our duty. And in

I am not
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order to do that, it will be better if
the Government servants set an
example. So, my submission is that
there would be hardly anybody who
considering  the  present  situation  of
the Indian  conditions and  economig
conditions', will say "let us not work
for long hours, let wus not work
harder".
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Sir, all those who have been outside this
country are struck by one thing, i.e. the
immense hard work that is put forth by all the
modern countries whether they belong to this
bloc or to the other bloc. Whether it is
England, China, the United States of America
or the Soviet Russia, their common factor is
"work hard and hard and hard". Let us
understand and honestly confess that we have
to work hard and produce more. I' am not
referring to any particular section. One of the
remedies is: let us have increased hours, of
work, and for that let us curtail our holidays.
So far as this proposition is concerned, I am
sure all those who are interested in our eco-
nomic development, in the increased
production and in having a better standard of
life, will agree with the Resolution which
refers to only one particular point which is
very sound and reasonable. I have got great
regards for Shri 3 p.M. Bhupesh Gupta but I
would tell him that it is not always right to
play that sort of game. Every time they talk of
improvement of the conditions of factory
labour. What has it got to do with this
Resolution > Nothing at all, not even the
remotest connection with, it. In view of this, I
fully support the idea that is underlying this
Resolution.

I then come to another point. We-have got
holidays mostly of a religious character, and |
am glad that the Government of India have now
considerably reduced the number of religious
holidays. That is one . side. The other side is
still there. We have half Saturdays and also
penultimate Saturdays as holidays in certain
places. As a first step towards reducing the
number of holidays, 1 would request the
Government to do away with half Saturdays
and penultimate Saturdays. That should be the
first step in this direction.
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As regards other holidays, I would submit
that they may be reviewed but, for the time
being, as we stand at present, it would not be
right to interfere with the number of holidays
that are there. But one thing I would suggest
in this connection also. In Hyderabad, a feudal
State as it was then called, we never had a
sectional holiday. So, let there be no sectional
holiday, whether it is Christmas, whether it is
for Sikhs, whether it is for Muslims or
whether it is for Diwali or Dussehra, let it be a
national holiday. Let everybody feel that it is
his holiday and let everybody enjoy it and let
everybody benefit by it.

SHRI V. PRASAD RAO: In that «ase there
will be so many holidays.

SHRI AKBAR ALI KHAN: But, Sir, I am
not saying that all these holidays should be
there. You will remember, Sir, in Hyderabad,
if the Nizam got a son, he used to declare a
holiday. That was the practice there and as
students we used to be very happy.

Surt BHUPESH GUPTA: Then, how many
holidays you had in that way?

SHRI AKBAR ALI KHAN: Whatever the
number was, we have reduced it very much
now. I feel, Sir, that so far as these religious
holidays are concerned, let there be »ational
holidays and not sectional holidays.

Apart from these ideological things, I also
feel that giving a sectional holday, to say, 25
per cent, or more or less of the staff, is not
conducive to efficient working. Suppose there
are 25 per cent, of one community who are
given a sectional holiday. The work stops.
The work does not move. Even those who go
to office, they do not put their mind into the
work and thev often say that this file concerns
that man and that man is on holiday. That is
why sectional holidays should stop.
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Now, Sir, the last thing that I would submit
is that it is true that we want to improve
efficiency but that can be done not only by
working for long hours. We have the
experience of the people who sit and talk
indifferently in the office most of the time.
They do not work efficiently even for two
hours. Regarding that, there are other
considerations but one thing which I submit-
ted during my Budget speech, I would like to
submit again for the consideration of the
House and the Government. Let us not follow
blindly the European countries so far as the
timing of work is concerned. I am sure that
the work will improve, efficiency will
improve, output will increase, if we sit from 7
in the morning till one in the afternoon. The
rest of the afternoon let everybody have off,
let them enjoy and let them improve their
health. That is a very fundamental thing. We
are following this 11 to 5 business because it
is in England. No other justification is there,
neither climatic justification nor any other
justification is there. So far as improvement of
efficiency is concerned, I would suggest this
for the consideration of the Government. -So
far as increasing of the hours of work and
cutting down of holidays are concerned. I am
one with Dr. Thomas and I would begin with
cutting out half Saturdays and penultimate
Saturdays.

I thank you, Sir.

ol IAFTARA ATCEAA . HRTOT
IPETATA AT, qgE T AT wEEA
AT AHAST & WG { AT Ve,
T WA T F FeAT 9 g fF wr
A% 4 TH WA &1 9 AT IAA0
HEASTFRAT AF] AF AFT | FT0 T
Z f& 51 g¥ara 7 F=mar T 2
public holidays at present en-
joved in India seriously hinder
quick economic  growth.
g az fa+fr & amo 7 31 qwa 741
f7 fer a7z o zefrew %1 a9z 7
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#7 G TE g1 sAw fem o ar gy
AZIA FTAAAE, 7 [ 0 F7F F1 947 |

az A4 (A wET # &1 SiE,
UF HEATIEE A4 F gEEe H AT
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AL qA7qE AT & Wy 9
HET AF AMATIIE 44T F HAA 7,
Far dr w1¢ aga gfzzai g, oar g a3
AT | AT TA-FET gEEA A0, A0
&7, A7 AAq F7 FW F77 3, TAH0
wfz 7 § FTA—dr7 glzzai faq a7,
It &1 I A7 AA 7 | ET 4797
qIZT AT ATA ) ATHMS WA AT
fa swravqe aiza fpaar &m0 797
TTF { AT AAN T FEFAZ | TAFT
Ffzzar am w0 FTAT Aq1E AT THFL
AFTE, 9T AR, AT T
T gFT FAT 7 ARA, OAT 7 AL
qAAT AT FE FAT w7 L0 AT I
IRATAE T4 A4 FI, AE § 450
TAA AT |

= frars 79 AR F oW
FT A7 TART ATEAFAT ®T HHT 76
AZ WA AwE | 7, T4 TAT ANE
W& 7, A1 Afzear wtagw T AT
FAFI F AT ERAT F1A AT
nf fafgs g fegeam g 34t
AT E W Az 92 & fE wa w0 He
gfirs zrq’ 1 e wfgs a2 sy
& a2 &9 ®10 £ 2, 9z (= an
Frars &1 wfas aor 1 Jar F9an 2,
fseret s saeae faafr 2, 398w
FIH AT 730 2, W fAAEr w
AqedrE TaadT 2 3aw1 wias wm Fear
TIH 21 WY AF WA A ANAT
AT OAFAT R A ATiAg 1 ArAiEE
TR & AR A fAgR FrER g
Fn Afzza fyaeft £, e = & fram
F1 397 s Ffzzar faadr & A
afqafmzt am w1 3aa W1 afas Fizar
firmdt & arr sw 29 f7ad faa7y
Z, 7A fe arafes foas w1, 3991 &7
Ffzzai § Wi fant adeng { sanar
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faeret & Wt F19 ot 79 F 0 g,
I STl #1 gfezar smar & s
forerdt & 1 7 7 &1 frave & 1w
sz F1 @ difgq | A & o
FEE AWMC FE T, 7 9 faq
AT &, SATET FH FIAT S | AT IO
ﬁq‘r&f?ﬁaﬁzﬂa’,wﬁm

aEi #1 FW FAr gon foerr ufaw
gaearz ot § w7 famsr wfas
qﬁmfw«zﬁauﬁm@!mﬁ’r
&, S glazar agrar W ErEe 9T
AT, TEY A1 IAHT Flaegt 9 34 1
€ FA @ 931 T@¢ g |

SHRI SANTOSH KUMAR BASU:

They are giving holidays to themselves.

SHRI DEOKINANDAN NARAYAN:

Yes, even to themselves.

A e am gz grrg fF o a3
g1 &, WHT AR g &, F 4T 9 g
et wolt & g & e E, S A
®ZE I AT ATTEA AT FE g
g g | s g a o i dF @
St g A g, wEh g W €,
FAR! agd Wiaw AgAd FE 9EAE
S I FEA wW G & W N
FTT F TG & I3 FH T Z0T F
uie wfas g faemr 31

% A1 78 5 gt 4t Hewe
it gzt foedt § & s i
et o faerdy § 1wt feft o
aTE 7 wer i gaw ot senfeaaer &,
&y % fad up sadr ST AT 3
- % g ow aher gfezat @i am
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ez wwed gl fw aT W w
feegear &1 yoe T 17 7Y & Y A
! frgram & aeAi FTFE AR & 1
f{mr 77 uF 9y & dfa-frme g:r:
qrl & WA §, AT AT waw

ZATE 94 WEN-E £ | # WR
qg WAl F g wai =2 f
AT F &1 T gy e §, 0w
QUTHT 7 $47 U AT AR, AT FAT AT
4% Fedl & o § W F greires faw
q @Y wewan fF o w2 av et A
ZIATEST AT Wl Tt H HIT FHorohel AT
gries FTwEE W gwmi § e
F7 G & AT B4 77 @ FTF WA
FT GFT & | AZ FHIEAGA L wgTe
d uF yAAYW  wiEAEE gE )
THH FTE THA F FTH A1 9 (q@rd T2
T @EN

=t wyzamw fremmfager  (vfemt
amer) @ AW wedr § fm oavad °
#r mafagi 1 T o@w AT @
wT F |

o[ FAEART A
2, 7z &1 w& "war |

St wHAT St Qi g AT THA Xy

ot AR AR o ey
DEcig

7z Agl

WA Vg1 4TI ZHATE WHIA F KT
| HH T T 40 A7 Afasr ¥y
qzom IuEl faeer 2 o fFosw
FIH FTAT & AT AT HOF FH w7 2,
et wfewr 78 faedt | 797 F=w
wrgT & 91 5 ufes w7 w8,
TH AATT F gAT BT & @ et
fr 92 #9@ F F | @ W I FA
i w1 wfaer faeeft & w1 wtes
T FIA AT FT qETAT F AfFST
TEf fdt | wwE arg £t Ay gz
F was W faeremt &1 6 aw
it & T A e g ¥
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[ F@sAaa aor)
T gl W wALH § WM FEA F
AT § AT gwgal d v 2
wTERT TAT 21T fE 21 2T ae g
UF g€ A9 qH(, UF qE( gAAA AA[
f form a7 & w7 F-THAY T G
¥ § Tt avg ¥ AgAT e Ar
g 1 AT A 7 wwwr g
fe wrew fufaezy ama & am gamel
gegadt & wiwgt of 4f 5 w7 13-
st & foadt gfr 4 af a1 fige war-
Aol T 1 A8 3T, T AR
qogg wfafs1 2 o\ zaro A9z
sfafess adt &, ag & € «=Far | av
™ a® § gl & owwe § o
TEAAL A § 1 W wEar 4g & R
wgT @@t w1 wEersar &1, dfa-foe
F, g4 FI, ANEA FI 3T FY, HHE-
wow w7, g4 glga Ay W

7, UF A W o @ fE
Afgat & fag w7 %7, 7g o war ?
ag i wrae F T o famr o a9 a0
a Feaned oy a9 fF o7 F w1 A,
qaT g, T F | TR A T OHw
F7 ATHT T A AT agt w0 fpar
o 7 gEre gt gt 7  fE e
FT FTH AT30 Fr AT & AT gE AR
fam we #r gt & | 7g 9T E®@Ar
3w 7ET ¥ ) EW T I a9 i A
F7 TFA & (% AT gL AT T 799 &,
AT & T Z1 AT 790 T A7 &Y
I g4 HT GIF KT avhl F qA7 7
o faq s wrawA §

gl gz A F 77w fraw o
FEAT FT AT AC0AT AT W7 L7 AT AT
Az 3§ 7 iz W@ A Wl
IEA WA FT AFATR AT 8, F=AT
*1 qweAr gt § Wy fawr ow ot
FaF gy g § 1 & a7 ag wgm
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fa afwdi & fad efa &1 w07 727
ZIfsr, g98 2 A% = ¥ jo AF @
ffsr o sfr & fedid e & 3 @
TF FT TAT T F((A9, ST AT ATT
qér FFT ¥ ¥ § AT IWN awAE A
gy & mAf F A= F, F v wE
g7 § &5 T4 @A, 4 a1 w9 Hi-arT
&AM T F F AT AT T FT0 FIX
& 917 57 gfEal & 336 a1 1€ sAar
faerar a4 |+ w2 &7 & afwat ww
24 &1 avdr Ffzai 37 Fr feegeam §
®TE WrEATARAT AZ ATAA FET ) EW
frmm d f1da gd €\ 99 & w1
arar & fo #41 wea, s faat &
i aga wraw AT i, W 9T §
Fgan § & 7 meda F 9w garg, w@
fir wat & samzr 74T 921 & 1 fegEm
aar 77w g gl fEm oaa g a6 8
qF WA Z &, 7ET AAT OF WrAAT AT &,
ar foe o fad g9 = @ 7 W
Y 97§ wrE WY A ¥, wav aar adf
aff & 9T ® ®ri uge wdmA =iz
a1 = 74t 3, a2 ey q fefr ow %
qm g, w9 F 97 F G8 g,
wrfer? &1 9% | 6T a7 T4 7 AT g
at fw ag ferat &7 gfr 2w aw &
fads woff 7 7z ¥ A T AFT 0
ar war wear ag @ f afudi wr gy
BT F T, 56 F1, TE A7 Gy
T & 5| F wrEgEard w7, gy
YT g€ wEf &7 gfgar ww w7 w5y
arT wHE AFATF, & THAL, FAt
17 Afafafzal &0 gfzat #0 w
wr A wwe wwan g, ofiwe free Aofy
& oty #1, amfrs faast a5y,
a1 HAGA &, AT FTHREAKIL B, @
ATz wdEH w—t fm A
A A AN AW T FH FA G
gfzal &1 &% wT 1 a7 T4 wAg
AT, THA IS TAT T AIT AT ATAT
foraa foF gwrdr wfas safq @1 awdr



1487 Reduction in number

2 afas 3afa @ w98 918 g
FEt & | 3EravE ¥ aveE W an
&1 T B "wREET A4 & 1w FRr
wr f& aeg gy foadr 2 zafed
F A FLHY ! TR G I a5
FTE @TT T AGT & 1 e WO AR
saa § o afes aweR o am
0 Fw &1 § | fow a7 wfaw
g T arar wiaw feaa sarg,
it a9z ¥ iy FaeE oF FM=@r
& & 7 § | forr e & qwer
A1 fegae &7 wvaww Jg( e, ST a@ &
TEATE AT FH W F1E T TG
? ) wfeg avee &1 @ @,
qg % a4 &) BH a1 wwEr
ST e Aegfeafa 8, S ArEAr
arfea, = At aEgfeata & ew @
FT qHT F, [T AT AREA AR
o FEEgE w1 e O
arfe @y & @ Avear wfgd s
T a%g & gl foraar =fer av v
aifer s : seriously hinders
quick economic growth. “seri-
ously hinders” s aw @
wfaeraifen @@l #wr arfer | wfa-
qgifE A T FEAr AT ATETH
g Far & | A7 glad & arde
e fr gq  wimaifer 7@ &
wTfed wYT §F 998 & wead § ard @y
fererdr =nfex

(Time bell rings.)

wifes &, & o & A ww
g R St g F T Gar g
&7 T agd FEAT A& AT AT |
it @ W 7w fw ower gfgar
&, dwm gfgm a8 Smam A
wwan g for fmema gfzar 7 &, ar
faelt o foelr %7 2 % o gt g
I AT g, TART A ANH AT E
EELEE RS SR TR
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AT FT AAAAAT FFIH LT AR N
gt aF a1 A F=Er A g, ¥iE a5
TR AT AT 8, 03 F L AT A% AF
FT A9 FT g9 giar 2, 94 fF
e wEe F A fer oF Afer F
T & fad oa § 1 afe 39 9w
oF 92 ¥ fag gfr 2 & w07, 7 F qaq
whAT g, ST " AT 9T g9y
gfzar amwe g wifad ot an
g & fag g afgg—art Jaq
% form ar g1 740 aadt avifw dar fs
A7 Far qreAt FAIIT 79 w02 F g
gl g1 oasdt—art g & Ofa-
fearw, a4, wagg =g =1 ¥&T g7
gfzal gy ofza 97 7 937 & a7 G
¥ faq ux ar fafewa &, a6 gaa-
At ¥ fod it g &1 7 Fegai @t
ot fa o frguit & eafar<t & gfzat
qaaa & fad o g1 1 397 1 %
g1 gi, Sar fy 47 war fr atere
g wmag A F fawawm
eYare g sar g1, o awm o
T 9T § AT AAWT g1 AT T
T & a9 59 FT I @A AATF
g 8, a1 swd 39 @ ¥ fad gi
WETET W7 A4 & ARG T FW g ar
FE A avds ArAA AL §, A
AT § 97 7 AT W FH T FEAT
F1E T T E |

wfmd & #gm f& gme awrd
F1 1 Gfgai § IR M IFT AT FH
FH F7 aF4 & WIT 39 a9 ¥ Aqw
awHT w7 #igdl # OFW AT
S grm W gaq felt w1 @
Ty Agf gew o g Al g
TH a7g § FOT A FAAT H w1
TeAwEAT At dar wg g 1w
o famit 7 wqTe w9, AR faAi
FT WATH FOT AT WY TATEIAT Ay
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[#t Zx=a o]
& AV T 7, AET AT, TE qAT 0
&, forr fo gmdy il w1 armfee
e W@ g & W afe s A
agd FEAET F0 AT qg AW W TGy
TEN

WA wfe s (I )
syeATaia #ERE, I WEmE W
AT g faer oft e
#7T Avawar At forEEr & o
F & #oaaw & ggAr a0
77 ¢ 5 2y 2y st T ofae s
TEAE F AW FT XA 9T & —4T
A AEY, FT IIIA AR qg T
AATIATE | FET T TH T & A&
w1 e §, g faege ave g fa ag
T &Y THEANAF AT FT TFH & (A7
AT THE AW R A1 BATEE T § 61
FHEA R § Dawrmr )
7o ahva 07 £ 5 o gw e 3
& Y v ot T 0=A § ) o WEE
&1 & Y fr wwr Froor @ g g,
CIER IR R Rl e R TR 1 4
T30 K SHAIHF 09 FT920 & (g
AT WY w7 aga @t aw g 91 s
aw H ATIF ¢ | A g d3g w6,
ST 6 wEE F qaT w;We dro Fo
awd w1 e d, 3 afgm afgat
o gl Twefew SWWw § amw
grt & 1| wifew = § 77 fa=we a=
A& wulew, S 7 wew ga
fod wfragEs =i €

S, AT qae Y ef gEET
# s faa w af | aefg wEe
a4, 52 wfeas aflw wEa &, 0w
FATIIY AFT, Ig TENT TEAT WA
& #7g wa o o dn g fe o=
THERT UF wIgr Wi awe i vaig T
® AA-A T | BADEART T
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5 AT I faedr 3m S0
axfant & sasr agr—=ar 7 9y O
IFT FFA FT WIC AT AUTH UA AW
Fy wgEafa  ofrsiiae &7 o arfe
FT S FATT AT AT AT & A T G
U & a1 gl aeeTe R & | AT,
AT &7 U g g6 F AT A
forg war wgar wrfas @ & afE
T IgiA fas gam frar g s 59
wEE F1 Faw w97, 9w @ g
¥ A1 F 579 &7 7 fommd, w7 3@
= &7 ;W A FT @A AT T FwEAL,
TRM =gy e s@itE  anfsa
% e & | Affa gwE awmE d
OET  TEMITE WY I&MT ATET |
FEM W AW AT R T F F I
ZMt gegw &7 faenwe & Searfaar w1
foaem g #7 @ & A Ay A
A & § 97 den () F A W
ST AT TRE IS, 9 aHwdl
g TaT WA E | 39 A1E F A
afeat & argafat o= & fag qrss—
st & w femare 39 H1§ 0
aeE F1 AATawm  HATwaT AT § |

i, TEH q3g AE 4 5w 6w
UEHd § T wed g fF qw W
AT g7 F9 T TFATA 3717 §, wiE
7 wfagw wfogw w1 g&q & 499
off SHTT A FT AT | T ATGATS
arii #1 fors faar | & & acagi &
ac i vt A g fF o d arg o
qH FH FIA & (04 ZT W WIGACT
AT T WAL AT =T F | AT
FT F FTAT ¢ I ATAN &V E T E-—
arar  fefeade Zramd o s 21
qiow T @ wTE-a hiEE
¥ # FC WA gu
T | &Y gE e G ATET §U SR
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T AW & AL H F@T d@l A AN
# vy 97 fomaEy e o go7 3
arzr ot Fz 37 fw Zfad, e A
zar qfoaw &1 war & g @l A
arr wife?, v wwdr f 7T 5
o & ag fom wai @F FEEr §
dffq Tz 3w a9 AW T T
A A AT A AT AT A GIHIT A
qTg IAET ARETD F | OTH AT A
aET FTFE FEAT HIT TS A A
gt forwr ware F awgia o, sfem
T E

oA, gaq W mrS wergr wn
FAREAREGICIE AR Al e AECE ]
T FAW WYL GG FATH TATAE HAE

SIaT FT 0T TG0 4qT qHd, T DIAT
THH AT T AT G AT A,
A F @ W T W AL 4G
¥EA | FATL ATA F & AT g- FW
wzr o o § § 72 weafaw oforw
F1 |
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TH WY I T WA
FT FAT A1 | T TFAT F AATTATIHE
¥ WTE AT TG 2 | 9 FaAT I
artt & fad & 91 o § o=
g & AL F w0 § 1 et wogar
g fzat safaai w1 e & § § a9y
&, AreTEr § ar e & warar &, faw
A I AT q A TEATT Ty A
21 98 wmy W@ fF oo fafaa
T g1 Tt &, FAT fF wreery gt
7 owwe &1 Sfew, s, o R
F faers a1 92 e 3w T Aw
fa=roviva & | =2 77 2 fr For srre &
a Afgat #w *%, o = & 37 Aw
#1 forerar @97 397 T 97 TEnfaw
ar yfqs F9fd 9% 95w & 1w,
frenfaat &t @ #fifsm | o o
FaeEfeg ¥ Ao §F ag am
art fo fa swre sitfafar e &
faenfet #1 gfzat #1 aw o w17 ;
FA(F AT FAT 450, {20 oot 41 qgrd
ar we A g ¥ 77 faege e
2 gl % fe  Sofifaafar s &
SrEAT 7 Wi W g g gfp
9 AT A4 WY W 7 & g whre
# nfas wag fear ama

A, BT A F fremewi @
FAT Ol F Al F Awww e
qaF T awEr 97 faee frr &, A
IEA 4T T & 5 gy T A gy
adt A & AW A, g w17
T | g9 TE ATT FATRIT FAT T3,
T gH TR ¥ 5 9E A A
T, v FL AT gH A8 WA | 3% A4
=AY, 418 g I | 97 &%,
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[raeft anifa faem]
& 1 T Frgnfew wdEe w1 o0
oHT g wEAT ¢ | afed 49 gw 39,
FATEY 3 WIgET 29T |, AT FARAE
q oY gaT AW & 9, A9 F ATITYE
T AT agrdt 9 Awdr § | W wfas
a9 FT4 & I 3, AAF A7 W
T ATA §, TAA AL TAg T4 8 |

forr =irt &1 w78 femr gum @,
T At dre ifer | 92 gw afEre
& = | faeft oY wreefta weew e faofy
F1 F| AT | FOE gEEEF o
oF A qaEq w7 afedt w1 e
wfiford | gHTL qET ¥ TAET A qfae,
fort w21 At s9w arfaw @, s
a7 § wiy ¥&q fR ooew w7 wrf
FTH FEA ATAT FTETC AT AFT FOU |
AT 7 e T AT AT W RIS F4,
T4 FTE AT FET; FTANE 00 Fo
T w1 aga Y T § W TAF ag
AT el FoeadiT 49T FET FC qHAr |
fwg T T TEeq T 3@ i,
ot & &Y woa A OF gy, &qv
A ar adr ¥ a€ wAEAT &, fewr
ag Tt o Al 2ew 9% fedw
FOM | ©fY, GOV, a99 FIGT A,
AT, T, G 5T 7 =T w7 v
¢ q oA A w5 g @fa,
e, gaTe At Ay f& e ¥
AIAT OF AT AT @ AL 7T,
1 A F ATE BT 3 P, wHT
eft av, AT TR TT T FATAT
AT FT AT, AET AT | I5 T FAT
AT AT WA FHTE TR TAAT AT
¢ fF w7 & w0 e I fod far
qEEHT T & | F=Tr feral & osw
qTE FT g AT T GAAT q8AT 8 )
*@Wﬁﬁﬂoﬁoﬁ'ﬁﬁzg,qﬁ-
arr § o3, Arg Ao §, FfE At
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T FT9 FT I TF & §F I 9%y
LA

A9, & 74 AW W1 AT g
W TS W AW AT WEAT &7, 50 w5
AR q e T4 A & 717 e
g A ¥ ar saar i o7 sy 9y
| 912 qg=TEr & | & wrEy gver v
T AT F AT A § O WA wA
uF qiF Zew afa &1 91 919 faw
qFrdr AFN F I e ¥ @
T 91, AT FEErafrar ey FaA
¥ ot v | 9% @7 g Fafgat e
4 F for & 99 q| aumn fF
afgr o, fagar &7 w9 qEE O,
&1 fat & St § Ser @i wrs i
Fr AHLF AT wE @ w AT G g
fFar | 2@ @1 93t 9% @ AW 7@
W, 41 3w quy gd, SuE A
OF a% A9 W T T, T fafzat
AT qedY, qAT o wF arAy e
T m w1 R A E
g\ 9w oWt A S 3 q@TT Iy
T Aga AT g )

wgi Far fe gmt m@t uw a
a4 e 7 3, formd oz e qgar
2 T g 7zt e s e qar g
g A fwawr swETTATE ) IWUE
BIETA FI AT F F09 Qo fag o1 sy
AT FTUAA 99 GET BT W HT
AFAT G347 Y, =g F G g2 & a
TAT | AT wwa uw ay whend o agt
T T AT W IR A Fmar faw qi F
T AATE, Alwa FATATAE | &
Far = o a g wfass g
39 9T 418 agq A AT &, A
ZH AT FT a7 817 & fw gare qar
fearédz & Yz wad mit a1 fad
W 74 & | wAr & A WAl i W
A P AATTET AGAT AN T G
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g | faw F 20 o w@ d i 2w aw
T H AT AT W AT FT @) TE
a7 #Fd § AT A AT & HIT 91l A fHT
THAT T3 wa5; Filw i aea
T qHY qF A%AL A 45 A A7
ITRI AZ ATAE 7 g7 o awmAv 7 &1
AT AT A508 | gl g A9 w7 A
B TAAT dr@wT 5 3 2, ol
w1 wEveT &1 qrgw gy wrd gy
At wfror awTTAIZE, A wEa
g 51§ | =l amw S ST 2w
T TorAT 3 W 9| € 9 wga
T TATE VAT & AT wEET 1 waA
1T ZATT g T |

A 09 ®18 q47 w40 wrer
g0 a7 § o gwie 3a W ge fA F uga
& glzzar @i 1 & oA d o
FETAR A HTAET YT &) 3
T AT HTAGLAT 72l FEArg A g
T WIAAT FLET I T AR |
far = o Frdi & 749 7 T %57
FEAT ATEA FAfFE fomor & w4 §
AU T A97E A wg fadiaw
T T FTARE | /A AT FEAT A
wrst aw et gfazat Gt € 7 aga
€ | 7 FZA ® "Awa g 447 § fw
o0 it @zt gt § % 5w
ardr wfed, afer aga @ gfezat
gt g foem we fusrs 9 fnerdt
T TEATE | S0, S F=ar afEr
Az g &7 gzd =l v F
ATZ ATHATY HT (A HT0 2 A1 98 GATE
qe FEard 7 3T fgr a7 F 747
AT & | T AVE WL ATTHRILT ATAA A
HEIT A HaF & AWAAIE | gAArH
FIFEW W TH T w4 e A
AT F=a1 qa @ fw F A a9
faer wgam argd £ v < famr ) gord wwe
# oy Ry wEHt 7 o & o 7 gud
W a2 agar anEd £
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© oA, T gETE 9T 489 & v
T4t ST wrEdd F0 AT 91 A AE ) J-
g4l & 417 § Fay v s an
giza fedfi £ 1 T FEN Wz R R
BT 3§ Vidilewe TEq HIAr
SriiEr v & fan wwgdl &1 Few
¥ 34T E 1 SH AR A ITRO WO
FFT forer ot & 1 @i ww el
973, TR § A7 & ez ¥ TaA
Z, foet st v ated e wre
oy foely ofr i F = @ AT =Rt
Fram e & gawr fam gar frard am,
arer & g faercE Tam, am a2t @
g femd Zar | W avw WO AW
ff af-faof w1 foodr gEd, T
27 %1 930 &, Alwq feam wT3ER @
WE[ wEAT A | W T T a4
g aiai g afvs gfr @, WA
zar f wdrwdT A0 TAET AT BT
g7 F% fEardl & A0 T 93
ar ar e st gedr g e
TN oA A aw § O g % 9 g,
TTAT WA I ATAATE

lﬂﬂloqom:ﬁﬂm
FA FTar g !

sirmdt arfedt fow © 7 ST -
TTATE &) AT £ HIT aedl F7 GH! AT
forer€ o 3 33 & 1 o wrrem
BUTYT WIEFH AT & g g |

st Mo Fo T HITHT ATTH
g e fie fergeam & 3797 AaadT
forarrr gferar F Y T & | AT W A7
T, fr az 42 s A @aarg, 44 qQr
AT FET T4 240

sy wrlEs fAem - wTy W T
dodr m@ g AR AT TAFA
FAIF CrAGALAIE | AT E
grz aa® &1 gf 4w wdr afgd W<
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4% qaA%  ATA B FET GZ AT AT
HET gETE 78 ¢ 1% Argrdi 7 7 2eit-
A T AN G AT F19 A1EA |
7% HEAYW aTd 2 WIT SHFT BT HIH
i st SrfeT |

Reduction in number

SHRI V. PRASAD RAO: Mr. Deputy
Chairman, our Doctor from Kerala, the land
famous for many specific cures, has suggested
a panacea not only for stimulating and re-
generating our economy but also, according to
him, for rejuvenating the old people. Very
good. (Interruption), 1 do not think anything
about its biological aspect, but still let us
examine the basis on which the *whole of his
argument is based.

As a learned Doctor, he has quoted so many
figures to prove that for more than 35 per cent,
of the days the Government employees are
having no work. In one State, according to
him, the employees are working only for 41
per cent, of the days, that is, for less than half
of the year— is that what he said?

DRr. P. J. THOMAS: 1t is just the contrary. I
said that at least for 41 per cent, of the days
they are not working.

SHrRi V. PRASAD RAO: Then I stand
corrected. For 41 per cent, of the days they are
not working. If that is the situation that is
obtaining actually, then it is really a serious
problem. But, Sir, actually it is not a fact.
Irrespective of the number of holidays that are
put on the paper, the plight of the N.G.O. is a
well-known truism, immortalised by that
literary piece which is also staged in so many
places. The "N.G.O." has become very
popular because it very truly and realistically
portrays his life, his ambitions, his trials and
tribulations and his work as a non-gazetted
officer. What is his plight? It is not a question
of the one hundred holidays he is enjoying.
The fact
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is, whether it is a holiday or non-day, whether
it is a working hour or non-working hour, he
could never get over those files with which he
is burdened. I think many of my hon. friends
have seen the old picture of Charlie Chaplin,
"Modern Times", showing how the work was
speeded up and all those things. There, man
has become an automaton and has become so
much conditioned to that kind of work that
even when he is not actually working the
instinctively does nothing but those
movements which he was doing in the factory.
So also a non-gazetted officer today employed
in a Government office, say like a Taluka
Kutcherry or a Tahsil office, is a typically
mechanical person who will be with his files
holiday or no holiday, Sunday or Saturday,
and not only that, he even carries them home
and tries to put in his work there. The actual
fact is that in spite of this number of declared
holidays he is doing more than the work that
is expected of him.

SHRIMATI T. NALLAMUTHU
RAMAMURTI (Madras): Office files are not
allowed to be carried home.

SHRI V. PRASAD RAO: Today the files
have accumulated so much that even the
officers themselves carry them. Not only they
carry files home but they also ask the subordi-
nates to finish their work, and as they canont
finish their work within the specific office
hours allotted, they have to carry files home.
Any person who is acquainted with the Gov-
ernment officials can very clearly clarify the
position to the hon. Member who has
questioned me on that fact. If she is not
satisfied, let her stand outside the Secretariat
after office hours and let her examine for
herself whether the officers themselves carry
files with them so that the work could be
finished. It is only the confidential files and
important files that could not be carried home.
They certainly carry home the other files and
finish the work. This is the state
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mof affairs even as far as the Government
employees are concerned.

Then, Sir, the position of the ordinary
industrial employees, agricultural labourers
and others, and the state of affairs that is
obtaining there have been very well explained
by some of my friends like Shri Deokinandan
Narayan. Is it a fact that our Indian labourer is
enjoying enormous leisure which could be put
to practical and productive use? Is it a fact that
the amount of time that is being taken by our
Indian labourer to produce a particular thing is
so much that it could be reduced and the work
could be speeded up? Does it stand scrutiny of
facts? I can give some instances of such
industries with which I am acquainted. Take
for instance the Singareni collieries, one of the
State-owned collieries in India. There with
5,000 workers we were producing not more
than 8 lakh tons of coal in the years 1946 and
1947. Today with only an addition of 2,000
employees they are producing nearly 26 lakh
tons of coal. It is not because more rationalised
methods are adopted there, that this extra coal
is being produced. It is not by extra mecha-
nisation we are producing coal. In fact, it is
only one pit there, out of the nine pits that are
working there, that is mechanised. But in all
the other pits it is manually that the coal Is
extracted and the method of transportation is
the same. By the addition of only 2,000
workers, the production is not only doubled,
when compared with 1946, but it is trebled.
What do we find here? It is not the the worker
working less, but the workload on him has
increased. That is the reality today. While
production has increased enormously, neither
the complement of workers nor the real wages
have gone up. That is the reality today. It is not
that the working hours are less. So also, if we
take other industries, the same picture obtains.
To say that we are having enormous time for
our workers and our employees are having
plenty of time that could be cut down and their
holidays could be done

[1 MAY 1959]

of Public Holidays 1500

away with, is not a proper picture. Though on
paper so many holidays are there, actually the
number of holidays that are enjoyed by these
people is much less than that what is there on
paper. This is today's reality. So also, in the
Government departments the work has
increased so much actually. The complement
of employees that discharge this work, if we
take into consideration the increase, is not
commensurate with the work that has
increased. That is why the burden of work has
increased. So, I do not think that there is a
specific and clear case that our employees are
working much less than what they can do.

Then, Sir, what will happen if we decrease
or cut down the number of these holidays? It
is a well-known saying that one can bring a
horse to the tank, but twenty cannot make it
drink. You may force his physical presence at
a table, but you cannot extract that inspiring
work from that particular person, however
much you might force him fo do that. So, it
will not help much.

Then, Sir, so many friends have brought in
the example of China and the Soviet Union
and, though not in so many words, have
clearly stated: How is it that our communist
friends adopt double standards? While in
China they goad the workers and employees
to work more, how is it here in India they
plead for less number of working days? Is it
not a contradiction? That is how very
challengingly some of the hon. Members have
posed the question.

SHRI D. P. SINGH: We do not find it
difficult to understand.

SHRI V. PRASAD RAO: I know that there
are some friends who pretend to understand
and never understand things or deliberately
misunderstand things. I shall come to this
question presently. Why is it that those people
are forced to work, why is it that those people
work to exhaustion in China? Why cannot we
force such a state of things here? I can
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take only our own Indian example where the
workers also did work with enthusiasm, did
work even extra hours and did increase the
production and the target set for them by thirty
per cent, more, and that is the case of
Hindustan Machine Tools. What has happened
here? Why is it that workers in other places
are not enthusiastic? Why is it that in this
particular company, which is a State-owned
undertaking, the workers came forward with
enthusiasm? The simple reason is that the
workers are associated with the management.
They are given a share in the management.
That is why the target of production is not
only fulfilled, but over-fulfilled. That is the
reason why, if | have understood it properly, it
is leading the working class in China and the
Soviet Union to raise production to higher and
higher levels. Here a worker in a private
industry is not feeling that it is his industry,
while the Government here is allowing these
capitalists to expropriate the major share of the
earnings. What incentive can you expect from
the side of the workers to produce more than
the target? A period of despondency is coming
here. He feels that even if he works more,
even if he works longer hours, even if he puts
in voluntary labour, it is going to be
expropriated by the capitalists, whereas in
Socialist countries, in China or the Soviet
Union or in other Socialist countries, the
worker feels that whatever extra labour he is
putting in is going to benefit him positively
and none else. If this fundamental reason is
not understood, nobody can help it.

Then, Sir, even in regard to the question of
agriculture, if the tenant feels that it is his own
land, if the agricultural labourer is assured that
the land is his own,, certainly he will cut short
many of the holidays and work very hard on it,
for the simple reason that it is his own land
and whatever he produces will be to his profit.
Even in the case of Govern-
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ment employees the Government fails to
impress upon the Government employees that
this particular Government is working to their
benefit. Certainly, it can never generate—
leave alone re-generate—that enthusiasm
which is necessary to get that extra work out
of those people. It is not by Resolutions that
we can generate such enthusiasm. It is not by
statutory methods that we can get that smile,
that cheer, from the employees and workers to
put in extra work and to forego the holidays. It
is the voluntary inspiration that should come.
It is the voluntary urge and zeal among the
workers and employees that should come and
that would come only when the Government
make them feel that it is their own
Government, that it is their own State and it is
for their own benefit the whole machinery is
working. Unless that basic factor is there, it
will not help. (Time bell rings.) One minute
more, Mr. Deputy Chairman, and I am going
to conclude.

I am very glad that so many Members found
it very enthusiastic to forego the holidays. I
find that there is enough enthusiasm in this
House. If we were to organise a voluntary
brigade of some of the Members of Parliament
to undertake some work, at least a minor
project, if not a major one, the work can be
completed very quickly and successfully and
we will be canalising all the energy and
enthusiasm for productive purposes if possible
under the leadership of Dr. Thomas.

SHRI M. GOVINDA REDDY (Mysore): Mr.
Deputy Chairman. I agree with the hon. Mover
that if we out down the number of holidays and
consequently increase the number of working
days the labour output will be more and the
labour in the factories will produce more goods
so that the national wealth is increased. I share
the enthusiasm and the vehemence of my hon.
friend, Mr. Avina-shilingam Chettiar, that in an
economically backward country like India,
every-one has to give of his best ta>
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the country and everyone must work
hard to see that the national wealth
of the country increases, but with all
that, Sir, I do not think this Resolu
tion is acceptable taking the social
conditions in society and the economic
conditions of the employees into
consideration. Comparisons  were
made, with the Western countries and the
Socialistic countries. Itis said that
comparisons are odious and in this case
certainly comparisons are not proper
for this reason that the service
conditions in India differ from service
conditions either in the Socialistic
countries orin the Western countries.
For one thing, the service conditions are
regularised in the West as well as in
the Socialistic countries. An officer
comes at the fixed time, thatis, he
comes at 10 A.M., if the office hours
are from 10 A.M. to 5 P.M. and he goes
'on after 5 p.M. if he has work to do but
does not expect any other employee to
either come before 10 A.M. or sit
beyond 5 P.M. The head of a department
there will not expect his subordinates to
either come before the appointed time
or sit beyond thetime fixed. In
India, Mr. Prasad Rao is perfectly correct
when he says that our officials work
beyond the working hours. Most of
them work during holidays too but that is
because of our peculiar conditions. In
the Western countries, it is very rarely
you find the executive duties coupled with
administrative or clerical duties but here
most of our officers have to be partly
executives and partly clerks. For
instance, a Collector or a Mamlatdar
goes out on tour for afew days and
then comes back to his office to find
files lying on his table. He has to
dispose of them and the pressure of work
is so great that for disposing of all this
work he has to sit beyond office hours or
even on holidays and naturally he has to
send for the clerk. Even ifitis a holi-
day, the clerk has to come. There is
nothing wrong in that because the work
of the country has to goon. So,
the conditions of work here are not
soregular asin the
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, West. That is point number one. We
cannot insist on our officials not working
on holidays or after working hours as
otherwise things would go wrong. Taking
the conditions prevailing in India, the
present pattern that we have got is
consistent with those conditions. One has
to sympathise with the low paid workers
who have to work beyond the office
hours and even during holidays.

The other point is that economic
conditions are different. The average
worker in the West is not  bothered with
anybody except his wife and children.
Even if it is a brother or a mother, he or
she just drops in and will not even be
offered a cup of tea and they do not expect
it also, but here in India, all of a sudden
half a dozen relatives will pounce upon
him and eat away the poor man's half a
month's earning. This means that
such low paid employees have to
earn something else besides his salary on
holidays. Apart from the difference in
the economic conditions, there are no
recreational facilities here as-, obtain in
the Socialistic countries or in the
Western countries. Especially in the
Socialistic countries, they have such a
pattern as induces the workers to work
beyond the working hours. Facilities are
also provided for giving them recreational
facilities. They have regular established
places of recreation but the poor worker
here in India has no time for recreation and
the opportunities are also very little.
When he has number of children, he has to
go home and attend to them. It is said in
the case of people living in cities like
Bombay and Calcutta where they have to
cover 18 or 20 miles for reaching the
offices that they have to leave their homes
before their children get up and by the
time they reach back home the children
have slept so much so that the children do
not know who their father is. Of
course, this is said ina  lighthearted
manner but there is force in it. They get
one holiday on Sunday and because they
work hard for the six days—most of
the Saturdays also they work—they go to a
club to play cards.
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1 do not approve of this but I do sympathise
with them but the point is that the children
have very little opportunity of seeing who the
father is. It is said of so many employees.

SHri J. S. BISHT: Well, this longdistance
travel happens in London and New York also.

SHRI M. GOVINDA REDDY: But there the
wives take care of the children and the wife
and the husband go out together in the
evening. Here, our conditions are different and
the conditions of employment also are quite
foreign here so much so that it is very difficult
for employees to be satisfied in regard to all
their wants with the emoluments that they get.
It is true that even within the present working
hours if the employees can give their best
towards economic prosperity, the condition of
the country will be improved. I agree that
under the existing conditions we are not
getting the best out of our employees but there
are so many reasons for this. Climate is one.
Many of the friends who talk of the West and
the work that is being turned out, the higher
output there, do not realise that under our
exacting climatic conditions it is very difficult
for a worker to sit consistently for a long time.
Naturally, for the given number of hours, the
labour output here is much less than what is
available in the West and so, it is no
justification for us to plead that because they
are working for so many days we should also
work for a similar number of days.

I am not going to repeat the various reasons
given, including the reasons about religious
festivals. Taking all these considerations into
account, I think the present pattern of holidays
is quite proper and quite good and as long as
things do not change, as long as we do not
create conditions as would create the zeal—for
instance, the zeal in the case of an employee in
;a Socialistic country and the high
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sense of duty in the case or an employee in the
Western countries— amongst the workers, we
should not disturb the present pattern of holi-
days.

SHRIB. N. DATAR: Mr. Deputy Chairman,

SHR1J. S. BISHT: I also wanted some time,
Sir.

MRr. DEPUTY CHAIRMAN: After the
Minister. We are not closing the debate.

SHRI B. N. DATAR: Sir, the Resolution that
is before the House is worded in a very wide
manner and that is the reason why some hon.
Members considered that it was confined
more or less to public holidays in the offices
and my hon. friends opposite had in view the
public holidays in respect of industrial
concerns of the Government. Thus, there was
a certain misapprehension. The question has to
be considered in all its aspects in the first
instance, so far as public holidays in
Government offices are concerned, and,
secondly, so far as public holidays or the
holidays that are given to workers especially
to industrial workers. That is why there was
some misapprehension on the part of my hon.
friend, Shri Deokinandan. He wanted to know
why the expression "... seriously hinders quick
economic growth . . ." had been used by the
hon. the Mover of the Resolution The hon
Mover had a wider view when he described in
this particular Resolution the need for a drastic
reduction not only in the case of public
holidays in offices, but also in respect, if I
mistake not, of the holidays which are given in
industrial concerns. That is the reason why he
has used this expression "seriously hinders
quick economic growth".

4 PM.

Now, I should like to deal first with the
holidays in offices. So far as this question is
concerned, we have got in the first instance a
point which should be noted very well. The
whole ques-
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tion of public holidays is now before the
Central Pay Commission. They are seized of
this matter and when their report is before the
Government, naturally both the Houses of
Parliament and hon. Members will have an
opportunity to discuss the whole matter and
the Government also will consider Iheir
suggestions with the respect that they deserve.
Therefore, in the first instance, I would point
out to the hon. sponsor of this Resolution that
the object that he had in view has been more
than satisfactorily fulfilled by the very
detailed discussion on the floor of this House
in the course of this day. A number of hon.
Members have pointed out the various impli-
cations. Some hav suggested that there ought
to be a smaller number of holidays; others like
my friend here have suggested that the
number that has been fixed either by the
Government of India or by the various States
is fairly satisfactory.

So far as this question of holidays in offices
is concerned, Government took into account a
number of points that had to be fully noted.
Now before 1 deal with all these points, I
would agree with the object or the principle
that the hon. Mover has in view. He desires
that there ought to be a greater output so far as
productivity is concerned in our various
concerns. Secondly, in regard to Government
offices, he desires that there should be a
greater out-turn of work by Government
employees. About this particular desire or
motive of the hon. Mover, we are one with
him and Government has always considered
this question and it will again consider the
whole question when we have before us the
report of the Central Pay Commission bearing
on these points.

Now, subject to this, I should like to point
cut the various -circumstances why the
holidays have been fixed in the number that
we have either at the Centre or in the various
States. If we analyse the holidays, we will
find that so far as the Government of India is
concerned, they have got 23 holidays for the
whole of the year. In
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West Bengal, they have also got 23 holidays.
In Delhi, the number is 25, two more than
what the Central Government have, in view of
certain local conditions obtaining in the Delhi
Territory. In Punjab, originally the number
was 31. That number has now been reduced
and I shall be pointing out how it has been
reduced and how a new experiment is going
to be tried in the State of Punjab.

Now, the wvarious State Governments
naturally had to take into account the local
conditions. My hon. friend, Shri Patil, stated
that there ought to be uniformity and co-ordi-
nation so far as the fixation of holidays is
concerned. My hon. friend, Shri Deokinandan
Narayan, was perfectly right in pointing out
that such uniformity we cannot have because
e nditions are different, and therefore, there
ought to be some holidays which are general
in respect of all the States and some which are
particular in thr> local conditions that obtain
in the various States. Therefore, barring
absolute uniformity, you will find that there
are some holidays in this list of holidays
which have national importance. We have
Mahatma Gandhi's birthday; we have got the
15th of August—achievement of
independence —and we have got the Republic
holiday. Thus, you will find that there are
certain holidays which are of all-India
importance from the modern point of view.
Then secondly, there are certain .

SHRI BHUPESH GUPTA: All holidays are
Republican holidays.

SHRI B. N. DATAR: . . . which have, to a
large extent, a religious significance also. This
religious significance has also to be
maintained, because in India we have got citi-
zens professing different faiths and secondly,
this particular aspect has to be taken into
account in the context of the circumstances
that have arisen. They are religious to a
certain extent. But may I point out that they
have also a social importance? That also
should be taken into account. Take
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[Shri B. N. Datar.] the Dussehra holidays or
the Holi holidays or ether holidays. The reli-
gious part of it might be there to a certain
extent so far as the orthodox sections are
concerned. But it is more a social holiday
meant for the purpose of general relaxation.
That is why, though they appear to be reli-
gious, they have more of a social aspect and
therefore these holidays have been fixed. In
regard to these religious holidays, it might also
be noted that they are on a larger view not
necessarily confined to any one particular
community. Therefore, a sense of cohesion is
also likely to arise as a result of these various
holidays. Secondly, in fixing these holidays,
just as the Government have to take into
account the question of as much output of
work in office and elsewhere as possible,
similarly they have also to take into account
the bearing of these holidays on the
convenience or the inconvenience of the
public. A number cf citizens have to go to
offices, have to deal with office matters.
Sometimes, they receive intimation or notice.
For example, there are certain persons who
have certain social or religious obligations to
go through on these days and if they are called
to offices on those particular days either at the
place where they live or more often- at the
district headquarters or at the capitals, then
naturally difficulties would also arise so far as
these persons are concerned. Therefore, after
taking all these, the number of holidays has
been duly fixed.

Then it was contended by a number of hon.
Members that the number of holidays in India
is very large. Now, I am not here going to
justify the exact number that we have, because
I have already pointed out that we shall con-
sider the whole question after we have
received the report of the Central Pay
Commission. But let us try to understand what
the position is in other countries also. I have
got here certain material which would show
that the condition in those other countries is
not exactly' as it has been pointed out or
painted by certain hon. Mem-
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bers. It is true that ordinarily tne number of
public holidays is smaller, but there are other
facilities given to the staff. For example, there
is compulsory rest for a few days every year
by rotation. That is a question which has to be
taken into* account. And there is a lesser
number of office-hours. We have found out
what the conditions are in the United
Kingdom, and it appears that there, in London
in particular, they work five days in a week.
On Saturdays and Sundays they do not work
at all. This factor has also to be taken into
account.

Coming to India, so far as the High Courts
and the Supreme Court are concerned, I
imagine they have Saturdays as half holidays.
They do not sit as a court on that day but they
have other administrative work or the work of
writing judgments. But in England, London in
particular, they have two days off. As I shall
be pointing out, in Punjab they have the
winter session, which is a longer session, and
the summer session. There they have both
Saturday and Sunday as off days, to which I
shall be making a reference very soon. It
means Saturdays and Sundays are their closed
holidays every week though their working
hours are from 9 a.m. to 5-30 p.m. with an
hour's break for lunch.

Here also, Sir, in the offices we have fairly
longer working hours. The fact, however,
remains that they have many more closed
holidays than in the rest of India. Thus, you
will find that there are other circumstances
also which have to be taken into account.

Even for the Central Government servants
working in the offices, some hon. Members
made certain statements which are not
necessarily correct. To a certain extent they are
unfair. Now, may I point out that our
Government , servants in our offices are
working very energetically, especially after the
achievement of independence? May I tell the
hon. House that they are working very
zealously as a whole? An hon. Member
suggested that the output in the offices is small.
May I point out, Sir, that we have been
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taking every step to see that the output is
more, that there is greater efficiency and
greater attention paid to the office work,
especially to the dispatch of all work before
the people? What has happened after indepen-
dence naturally is a circumstance. Those who
criticise our present officers should also take
into account what has naturally happened
after independence. Our people have become
naturally more critical now. It does not mean
that there has been any lowering down of
efficiency in respect of our offices. .As the
House is aware, we are trying our best tcr see
to it that during the office hours all the work
that is entrusted to our officers is completed
as expeditiously as possible.

Some hon. Members made a refer
ence to a number of cases. But, as we
go up we find that our officers have to
work even beyond office hours, either
in the office or at their homes, other
wise the whole work cannot be com
pleted. The work is so pressing and
at certain times, Sir, this pressure is
so great that in spite of their working
all the time from 10 to 5 they cannot
finish it. A mechanical obser-
vance has certain values. But in addition to
the mechanical observance of this time
schedule, we have also to take into account
the fact that our officers have to carry out
work of a higher type in quality. It is more of
a brainy nature than the ordinary work
because we have got now a larger sphere for
public work, especially when we are
attempting to have a welfare State. That is the
reason why at a number of stages our offic
have been invested with discretion to carry
out the work, to have full initiative so far as
that work is concerned. Therefore, Sir, I
would point out to the hon. House that this
aspect of the question, viz. that the work is not
necessarily a mechanical work—to a large
extent it is one of initiative, and, as I said, a
lot of brain work has to be there behind the
making of the plans, behind the execution of
these plans—has to be taken into account. Of
course, there might be a number of persons
who may not be working as
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zealously as we desire them to do. But I am
confident that with the Schemes that we have
been implementing all along, the qualitative
output as well as the quantitative output
would be far better.

So far as Punjab is concerned, I agree with
what the Chief Minister of Punjab, Mr. Pratap
Singh Kairon, has That is an objective which
all of us should keep before ourselves, viz. the
aim of eliminating delays. That is the thing,
he said, they have always been doing. The
procedure that We are following here, viz. the
Organisation and Methods under the
Government of India, is being followed in a
number of States. And this is what the Chief
Minister of Punjab stated. He further said that
a poor country like India needs hard work and
shedding of false notions of rest and leisure.
That is what he stated when he announced the
new scheme.

So far as his scheme is concerned, may I
again point out that the scheme is confined to
the Secretariat and other Punjab Government
offices? From what I find before me, it does
not deal with holidays in respect of industrial
concerns. What was done in respect of Punjab
may also oe noted here. We are all watching
that experiment with great interest because
they have taken a new step. If that State is
really successful in its scheme, then we shall
be happy to consider it even far the Govern-
ment of India offices.

So far as we are concerned, there are some
aspects which should be takan into account.
The number of public holidays-r-the number
of public holidays in the Government of India
is 23—need not necessarily be considered as
very large. Now, apart from the question of
these holidays, some hon. Members brought
in the question of leave—casual leave or
earned leave. Now, the number of days of
such leave is not so large as some hon.
Members would have the House to believe.
So far as the Government of India are
concerned, Sir,
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we are having 15 days' casual leave and 33
days' earned leave in the course of one year.
Altogether it comes to 48 days. Some
calculation has been made by the Punjab
Government, but I may point out that all our
officers do not necessarily exhaust all this
period. 1 know a number of cases, especially
at higher levels—where our officers have not
availed themselves either of earned leave or,
even in some cases, of casual leave for years
together. That itself is a problem. I remember
at least of two or three very highly placed
officers who had not gone on any leave, even
for a single day, during six years. Therefore,
we should not proceed on the footing that all
these one lakh of officers would go on leave
for 48 days in the year. There are exigencies
of service—especially when the work is very
important—when we often request the officers
not to go on leave, or to go on leave only for a
shorter period. Therefore, Sir, the calculation
of actual working hours is a matter which has
to be considered. It would not necessarily be
so large as some hon. Members  have
suggested.

Then, what has been done in Punjab is that
they have fixed the yearly period of work into
two divisions: one is known as the winter
division, it is from September to April; and
the other is the summer division, it is from
May to August. So far as the former is
concerned,—I am pointing this out to show
how even there certain considerations had to
be taken into account and the Punjab Gov-
ernment have rightly done so—you v/ill find
that the offices will work from 9 a.m. to 5-30
p-m. with half an hour's break for lunch and
this is the point which should be particularly
noted, "Saturdays and Sundays are off days".
That means that the whole of Saturday and
the whole of Sunday would not be working
days at all. Now under the Government of
India and in some other States, so far as
Saturdays are concerned, they are generally
half holidays. Therefore, when the Punjab
Government drastically  re-
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duced the number of 'holidays, they had also
to take into account the fact that five days
continuous working, and working from 9 A.M.
to 5-30 P.M., means about 8 hours' work every
day, because half an hour is excluded. So, 8
hours' work in an office everyday is bound to
bring about a lot of strain, and that must be
physical strain and intellectual strain also.
Therefore, the Punjab Government must have
considered it necessary that at the end of five
days' hard work, there ought to be two days
off. That factor also should be taken into
account, and in expecting our officers to carry
on their work the human aspect should also be
taken into account. The human aspect is—to a
certain extent we are a machine, no doubt—
that we are not only a machine. Mechanically
we have to carry on but in addition to
mechanical work all our officers, it has to be
understood, have to exercise their intelligence
to the largest extent and, therefore, one is
likely to feel fatigue, especially when there is
continuous work for eight hours every day and
for five days in a week. That is the reason why
they must have done it.

So far as the summer division is concerned,
it is from May to August. The offices would
be meeting from 7 a.m. to 1-30p.m., and no
lunch interval with only Sunday as an off day,
because the number of hours is reduced so far
as the morning session is concerned.
Therefore, Saturday would be a full working
day. There are some States where not all the
four Saturdays are working days. Penultimate
Saturdays, as one hon. Member has pointed
out or the ultimate Saturdays, as another hon.
Member has pointed out, are either full
holidays or they are generally half holidays.
Therefore, considering all these circumstances
the Punjab Government have proposed to start
on a new experiment. Let us wish well of
them We shall certainly be guided by the
experience that they gain. We shall naturally
be guided by the views of the Central Pay
Commission. They
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will take all these circumstances into account
and I am quite confident that as time goes on,
our efficiency will increase and our output in
the office work also will increase.

The hon. the Mover has not specifically
referred to the office work but he has brought
in the expression "seriously hinders quick
economic growth". Probably, he had in his
mind—it appears from the wording of the
Resolution—the holidays in industrial and
other concerns and business houses rather
than in the offices. But the office work also is
very important. There ought to be more
dispatch and a larger output so far as the
disposal of office work is concerned. There-
fore, that factor also has to be taken into
account. That is, Sir, so far as the public
holidays in the offices are concerned.

Besides Punjab, there are other States also
which are coming in. In Madras, I understand,
they have also reduced the number of holidays
so far as their offices are concerned. The U.P.
Government also have recently taken a
decision and the number has been reduced to
a certain extent and there they have given
what is known 'block holidays' during certain
sessions, so that people can go out and have
rest for a longer period. It B not possible for us
to think along these lines. Then the U.P.
Government also have now been having a
fairly smaller number of hours than what they
once had. Once, I believe, the number was
nearly 35. That number has also been reduced
and everywhere attempts are being made to
rationalise, as some hon. Members suggested,
the question of holidays The holidays by
themselves should not be taken but they
should be taken in the context of the whole
work, as some hon. Members on this side
have also rightly pointed out.

Now, in respect of industrial cor-cerns, Sir,
I speak subject to correction, the number of
put lie holidays is not so large as we have in
the various offices.
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SHrRI BHUPESH GUPTA: You are quite
right.

SHRI B. N. DATAR: So, the number of
holidays is not so large there and the matter is
governed by certain rules so far as labour is
concerned. You are aware that they have got a
certain system according to which so many
hours of work have to be put in in the course
of work. Now, that question is there. But the
question of public holidays is not so
important there or a crying need there for
immediate consideration or attention as the
question of public holidays in the offices.

Sir, the question has to be taken into
account fully and I agree with the object that
the hon. the Mover has in his mind that in
respect of our industrial concerns, there ought
to be larger economic productivity. So far as
the offices are concerned, there ought to be a
larger ont-turn of wo'« and more expeditious
disposal oi work. So. these are the two objec-
tives. So far as these two objectives are
concerned, I would point out that the hon.
Member's purpose has been more than
sufficiently served and I am quite confident
that inasmuch as the Central Pay Commission
are seized of this affiair, they will also with
great usefulness and utility examine the
various points that the hon. Members from
both sides of the House have raised. I am
very happy that there has been such a
discussion. It will be of great help to the
Central Pay Commission to make proper re-
commendations.

In view of this, I would request my hon.
friend. Dr. Thomas, not to press this motion
at aii because nis purpose has been served
and T would not I’ke to have this particular
motion rejected.

SHRI AKBAR ALI KHAN: Then why not
accept it?
SHRI B. N. DATAR: It is ' very difficult to

accept it at this st”ge.

NALLAMUTHU
Sir, I have great res-

SHRIMATI T.
RAMAMURTI:
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[Shrimati T. Nallamuthu
murti. ]
pect for our learned Doctor, Dr. Thomas, and |
speak with a great deal of hesitation on this
Resolution. But all the same, while going
through the Resolution itself and while listen-
ing to the various speakers, I find that the
Resolution is rather vague and whether it is
comprehensive enough or it is narrow, is not
very easily seen. As our Minister has pointed
out, a doubt has arisen in the minds of the
Members as to what exactly, which aspect of
work, it has reference to. So, I will not dwell
upon that aspect but I would submit, with due
respect to the Doctor, that these are the days
when it is the fashion to find simple solutions
for mighty and complex problems in life. This
is a very complex problem—I mean the
problem of economic growth of our country—
and it has to be viewed from various angles,
not merely from the angle of merely cutting
down the number of holidays that a worker
enjoys in whatever fields of work he might be
working. Then, on the top of that, to compare
our country with other countries also, I wish,
this practice would grow less and less because
unless we have studied and analysed the
various factor that have gone into the making
of other nations, and me efficiency of
production which is the result of the education
and the training of those workers, I do not
think we can compare our country with other
countries. Our social background, our
economic background, our history, our
tradition, etc. are absolutely different from that
of other countries and when we plead for effi-
ciency in our own plan of life, we need not
quote other countries. We can aim at
efficiency as standard of achievement. It looks
as if we have not been efficient in the past or
we are not efficient at the present time. There
are various factors that stand in the way of a
greater out-turn of work, as has been pointed
out, in the offices and a greater production in
agriculture and industry. These factors, as a
scientist—and I am sure our Dr. Thomas is a
scientist—I thought he

Rama-
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would have analysed before
Resolution.

SHRI N. M. LINGAM: He is only an
economist.

framing this

SHRIMATI T. NALLAMUTHU
RAMAMURTI: 1 do not know why he has
neglected the social and spiritual background.
I, as a woman, plead for the promotion of all
that "is socially and specially worthy in our
community, in our nation and all that is
spiritually great in our nation, and, therefore, I
would appeal to Dr. Thomas and to the Pay
Commission not to tread upon these things
without thought because the whole scheme of
our education, the whole progress of our
civilization will be marred if you are going

SHRI AKBAR ALI KHAN: You want more
holidays?

SHRIMATI T. NALLAMUTHU
RAMAMURTI ... to cut down our religious
holidays, our customary conventional
holidays. I tell you these are holidays not in
the sense that the children or people go back
and lean and just have rest in the sense of
"rusting". They are full of other activities and
those who have studied psychology would
point out that if you want efficiency of work
in any direction, you will have to have this
relaxation, a change of activity. This kind of
possibility for recreation in a way is congenial
to the community and that is vex-y important
for promoting efficiency. Therefore, I would
plead that these holidays are not cut down at
all. As a matter of fact I would like to point
out here a simple thing that we had learnt as
children in our schools. You have talked about
the Tate and speed of work. But what we want
is also quality and above all the idea that you
place before all, our devotion to work, our
intensity, our continued application to it in
spite of everything. If you create conditions
for a person to have that ideal before his
vision, then you simply cannot stop him from
work or turn out the most interesting things in
life. The "saying is: "All work and no play"
impairs efficiency and zest
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for work and "makes Jack a  dull boy."

"Work while you work,

Play while you play; That
is the way

To be happy and gay. All
that you do,

Do with your might;
Things done by halves,

Are never done right.

Moments are useless,

If trifled away; So, work while
you work,

And play while you play."

And then whatever you undertake, you do it
with all your might.

"One thing at a time, And that done
very well—

Is a very good rule, As many
can tell."

These are the little simple axioms of life
with regard "to work and recreation  that
are being inculcated in the school
children. Whatis happening now? You
say that your officers are not putting in the
greatest out-turn. In this Parliament, every
day hundreds of questions are being asked of
this and that and the questions refer not only
to the previous year but to several years back.
You ask them because you want them, in the
final analysis, for enabling this democracy to
function. So, we are asking those questions
but what does it mean?  All the officers
concerned, all the Departments concerned,
are humming like bees day and night to
provide answers. Is it any surprise then
that they cannot have any recess and
that they work even at night and you say
about files being carried home? Instead of*
analysing the factors that would bring
about, efficiency, you are creating the con-
dition for those workers for not being able to
concentrate their minds in a continued activity
from day ,tp day.
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Then with regard to work in the
offices, I find many approaches are be
ing made to distract these workers. I
am not reflecting on our governance
but you know that once upon a time
there used to be a time when a worker
went to his office, he started his work
at ten and finished it at five punctu

ally with continued attention and con
centration on the files that were be
fore him. But today there are so
many digressions, distractions and
side-pulls on his attention, with the
result that you have a little social
inside your office chamber,

with the result that you cannot concentrate or
carry out or achieve many things at the same
time. So, you have to create" a condition, a
proper atmosphere, that would enable a
worker to concentrate his mind on the type of
work he is working on.

Another point is, are they really holidays?
Even those holidays, in our democratic set-up,
are being utilized for various other services. |
will not go into details. It is not only among
teachers or students that I point out this but
workers also undertake activities in this
society, association, etc. and do things. There
is a zeal for showing that they are always
active and are working and producing this and
that. In order to fit in with this democratic set-
up they are working the whole time cease-
lessly, and is it a wonder that they have
nervous breakdowns? There are so many
heart-cases simply because they have not had
the necessary leisure for recreation and for
rest. 1 think, instead of cutting down the
number of holidays, you should please see that
you give the necessary leisure in the
Departments.

Coming to the other point, it was said about
quality of work. I want to refer to a story from
our ancient lore, how God Parameswara asked
his sons Muruga, the God of Hills, and
Vignes-wara, to go round the world and come
within a day. Whereas Muruga got up on his
Peacock vehicle, and went
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[Shrimati T. Nallamuthu Rama-murti.]
on going round the world, God Vig-neswara,
who was very intelligent, who is the preventer
of all obstacles to young men who want to
acquire knowledge, went round his own
parents and fell at their feet saying "I have
gone round the world". There is such a thing
as intelligent approach to work and there is
such a thing as a kind of crude and
mechanical approach to work and therefore
what matters is not just the number of days
you work. One worker comes to my house.
She goes on dragging her work the whole day
and wasting time. Another worker finishes it
in a trice. In fact there is a tendency that I
have found that the conscientious, efficient
worker is being looked down upon by his
lethargic associates who want to get off from
work.

So, these are the problems. I don't say that
workers do not work but all these are facts that
have to be analysed and we have to create a
right set-up. You compare our  country
with other countries. =~ What happens? Other
countries have organized their work. A
charwoman will only do char-work, a
maid-servant will only do her allotted work,
that is spreading the bed, etc; the cook will only
cook but here we have a comprehensive
society where your own mother is cook,
is Minister of Education, Minister of Finance,
Minister of everything, of all work, in the
household  and your father is also the mother
often and he is rocking the cradle and
attends to other things that one would call
legitimately women's duties. Idon't wish to
have this kind of stiff rigorous military
organization  that says, "Oh! put all your old
people in the old homes because, we as indivi-
duals have to go to this Committee and that
Committee and function efficiently in the
democratic set-up that we have got in the
present day and the modern civilization that
we call civilization." We don't want
that. We have got a culture of our own, a
family set-up of our own and if the
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economic production has not increased now,
how did it increase in the old days? We have
to find out ways and means as to what has
happened in this intermediate period of
another regime, that had upset our agricultural
economy, that had wupset our industrial
economy, that had upset our education and
our culture to a certain extent and we have to
find all those reasons and then go very
cautiously instead of going on this one-way
traffic of cutting down holidays in order to
enhance the economic growth of the country
irrespective of other advances in other
directions.

Coming last to my pet subject oi the teacher
and the taught, the hon. Minister has pointed
out that in Madras we have cut down the
number of holidays. We have done that with
great caution and the teachers and the schools
there work for six days in a week and
Saturdays also are working days in Madras.
What more do you want? Do you want them to
work on Sundays also? I wonder how they can
work more when even now they have so many
periods a day and they are laden with so many
exercise books to be corrected and when you
have such changes in the syllabus, text-books,
the language problem and so on. It is indeed a
nightmare to the teacher. And on the top of it
all, you want to cut down even the few
holidays she now has, which she can call her
own, when she can live her own life, look
about her surroundings and her family. You
say the hand that rocks the cradle rules the
world. But how can she rock the cradle if you
are going to cut down even the few holidays
when she can enjoy herself and be at home
with her family?

Also, in the schools the teachers and the
children are distracted in many ways, by all
kinds of extra-curricular activities. From so
many angles the teachers are drawn to
function in the so-called extra-curricular acti-
vities and social services. The children are
also approached from many
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angles. As a result of all this, the standard of
education naturally has gone down and the
standard 01 performance of both the teacher
and the taught has gone down. The teacher
has no time to apply herself fully to the task,
not even for reading in the library to keep her
knowledge up-to-date and then come back
and impart it and provide proper education to
the children. On the other hand the children
come back tired after having been to this
excursion and that. I am not saying all this as
a complaint. But we must have a sense of
proportion and see that the teachers and the
taught have the necessary time and facilities.
In fact, those who are concerned with the
education of the young, they ought to get the
necessary number of holidays and they should
be given proper leisure time to carry out or
have their relaxations, to undertake hobbies
that are very necessary for the development of
their body as well as mind.

Reduction in number

I am happy the hon. Minister—and I am
thankful to him for that—held out for people
who are working in offices. {Time bell rings.)
You talk about people in offices not using
their casual leave even that is legitimately
allowed to the workers. I have come across
cases in colleges and schools where teachers
have not taken all this leave. It has been said
to the credit of a professor or chemistry in a
college where I worked, that she did not avail
herself even a single day of casual leave in all
the thirty years of her service. This was said of
her at the time of her retirement and she was
a’very worthy member of the staff and she
was very much interested in the college and in
the department she worked in. I have come
across other such instances also. So, what I say
is, that is what happens when you get or
become interested in work. You should create
that ideal of devotion, of concentrated work,
and when that is set before you and when that
is to be achieved and when you take the
workers into your confidence and when they
are made to
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realise the need for such work, that it is all for
the nation and for national progress, not only
now but for all time to come, and when you
create all the facilities that would be reqiur-ed
for such work, I would ask you why would
here not be a greater outturn in the offices,
indeed, everywhere (Time bell rings.) why
would there not be greater agricultural pro-
duction, greater cultural and educational
advance. 1 would ask hon. Members that
question, Sir. And before I sit down, I would
appeal to all hon. Members here to consider
this matter, and I submit that I am intensely
anxious that we must not promote mere
economic advance at the expense of our soul
force,

SHRI J. S. BISHT: Mr. Deputy Chairman, I
am quite sure and confident that my learned
friend Dr-Thomas will, in view of what has
beer* said by the hon. Minister, withdraw this
Resolution of his, specially in view of the fact
that the Central Pay Commission is now
considering this, matter and the Government
will take a decision .

SHRIN. M. LINGAM: Will they'
consider the question of holidays also?

SHRI J. S. BISHT: Yes, conditions of
service, pay, prospects, holidays and
everything will be considered by them, and
the matter will be decided by the Government
accordingly.

I may say that I am in entire agreement
with my hon. friend Dr. Thomas, that our
public holidays must be drastically cut down,
because they are too many. As it is, in Uttar
Pradesh, for instance, there is no holiday on
Saturdays for Government servants either in
the offices, in the Secretariat or m the
mofussil areas.

AN. HoN. MEMBER: No holiday on
Saturdays?

SHrRI J. S. BISHT: No, the whole of
Saturday isa working day. Only
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[Shri J. S. Bisht.] Sunday is a holiday.  But
here we find that Saturday is a  half-holiday.
Everyday the office starts, at about ten

nominally, though I think real work begins
cnly at about 10-30, and at one o'clock they go
out and they come back to the office at two.
You can go round between one and  two and
you will find the whole maidan full cf people
playing volley-ball  or doing something else,
not at all having any lunch, because they have
come after having their meals at home, and that
one hour is simply wasted. And at five in the
evening when the  offices close, you can see a
Ganga of bicycles moving along every road
in Delhi. Well, this is not a very good
example cr model for the whole of India. We go
about telling the country that we should exert,
we exhort the people that we must lift
ourselves by  our bootstrings, that we have
to work very hard, that we have to make
sacrifices, that we have to tighten our belts, but
here you have this at  the heart and centre of
this empire .

SHKIN. M. LINGAM: No. empire.

SHIU J. S. BISHT: Government officials
should give up such laxity. My hon. friend
here is mistaken, for it is an empire, the
Soviet empire, the Chinese empire and so on,
a big State.

SHRIN. M. LINGAM: No, no.

SHRI J. S. BISHT: Well, if you don't like
that word, just give it up. As I was saying, 1
am, therefore, in favour of drastically cutting
down holidays, more so when I see that in the
banks the holidays are much less than in these
offices. Also in the case of the executive
officers in the districts, the police, the army,
the Posts & Telegraphs offices, they have only
about half the number of holidays that these
other offices have. So, there seems to be no
particular reason why a particular class of
persons should be pampered while others are
working all the time. Those working in the
offices whether in the Secretariat here or in the
State Secretariats or the district
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offices, they have got an easy time, soft job,
so to say, compared to the officers who have
to work in the field, especially in the army, the
police and in the revenue offices where you
have to tour and rough it out. Therefore, we
must all work together, and put up a good
show.

New, Sir, certain of my friends could
not resist the temptation of putting up
class ensiderations, specially from the
Communist Benches. My friend, Mr. Bhupesh
Gupta,  was reading out certain figures with
regard to what was being paid to the higher
officers, what was being paid to the middle
officers and what was  being paid to the lower
officers. Of course, very great cdre was taken
by him to sec that the starting salary of the
lowest grade men was quoted and that too
mimis all the dearness allowance and other
allowances. Only  the basic salary was being
quoted in their case as against the top salary of
the other person's so that the contrast may be
very great. [ may tell them that recently an
American statesman had a long interview with
Mr. Khrushchev, and the interview lasted nearly
eight hours at a stretch during which Mr.
Khrushchev himself  tcld him  that they did
not believe in an egalitarian society at all, that it
could not work, that they had to give incentives
and that they had to make great differences in
salaries and rewards.

SHRI N. M. LINGAM: Have thdy given up
their ideal?

SHRI J. S. BISHT: When the>»Ame-rican
statesman said "it looks like a capitalist sort of
doctrine that you are saying", Mr. Khrushchev
replied, "well, whatever you say, whether
capitalist or communist, that is the system
which works and no other system". That has
always been the experience of mankind, for
hundreds of years. No other system works.
Merely inciting people at a time when they
have not got power is very easy. But when
they get power, what do they do? You see
that in all those
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countries. People are being made to work ten
hours, twelve hours or even fourteen hours,
almost to the point of exhaustion. Otherwise,
their ration cards are taken away. In Soviet
Russia itself they started piece work. Every
man was paid wages according to the output
of his work. In collective farms it was all
piece work. Every time attendance was taken
and the output was taken. Of course, I do not
blame them for that, because that is the only
correct method for them. Only you want
particular people to draw salaries, pensions,
everything, as if they are debenture holders in
the big business of State and need not put in
any work at all. What sort of society is it?
How can it work, and how long can it work?
A society like that would collapse one day.
We give .guarantees to our officers .

SHRI V. PRASAD RAO: May I ask my
hon. friend .

SHRI J. S. BISHT: No, I am not going to<
yield to my hon. friend. We give security to
our Government officers. We have given it in
the Constitution. We want to give them secu-
rity of service, security of pay, security of
leave and security, of pension. Quite all right.
But in return we expect good, loyal, efficient
service from them for the time that they work.
It should not be just getting into office and
working whenever they like. There are many
of them who are shirkers who do not work.
They run about to the Members opposite and
give them briefs in order to put questions in
Parliament that they are superseded, that their
claims are being overlooked, and all sorts of
things. .We should not encourage this sort of
indiscipline amcjng the people. There are
regular channels, there are regular procedures.
If a man is not working properly and if he has
been superseded, he can appeal, he can go
right up to the highest authority. In fact cases
are sent up to the Public Service Commission.
But why should we try to incite them or ask
them not to put in their proper work or put it
into their heads that "your officer is being paid
Rs. 4,000 and you are being
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paid only this much"? India is a free republic.
Everybody is entitled to get into the I.A.S. or
I.P.S. or commissioned ranks. Nobody is
prevented from getting into it. What is the dif-
ference between the hon. Member sitting here
and the peon sitting there? There is no
difference. He is quite at liberty to go into any
job. It is open to him to get himself elected
here. Nobody stops him. Similarly, nobody is
asking a man to become an assistant in the
Secretariat. He can become an I.A.S. officer,
he can get into any other higher rank. The
competition is free. After all you have to get
some brainy people at the top. You cannot put
everybody, every Tom, Dick or Harry at the
top. Otherwise, the work will not go. Only
geniuses can plan the Bhakra Nangal or the
Mokemoh Bridge or any other big project,
and you have to pay the price for those men.
In fact you have to import an engineer from
America and you have to pay him Rs. 25,000
free of income-tax.

SHRI AKBAR ALI KHAN: Even in Russia
scientists are paid very heavily.

SHRIJ. S. BISHT: Yes, that is so. I come to
Russia. Big people there are treated like
feudal lords. They get 15,000 roubles a
month, free house, everything free; in fact
cars are free. The managers of Soviet
factories, commercial factories, are paid
10,000 roubles a month. It comes to Rs.
12,500 a month.

SHRI N, M. LINGAM: Have they
contributed to the prosperity of the country?

SHRIJ. S. BISHT: They have contributed to
the prosperity of the country. These things
would never come merely from the workers.
Therefore, inciting people day in and day out
in this country in order to create confusion,
inciting people against their own Government,
inciting them to be disloyal to their service,
not to put in good work, asking them to go
slow or to go on strike, etc., is doing the grea-
test dis-service to the country. I say
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[Shri J. S. Bisht.]
that because seme of our friends always do it.
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SHRIMATI SHARDA BHARGAVA: There
is no time to discuss among ourselves.

Recently, I was in Calcutta. Every evening,
Sir, you would see along the Chowringhee a
long procession, shouting and proclaiming all
things. All sorts of refugees from East
Pakistan who are cluttering round the Sealdah
Station are taken out in processions,
communist-led processions, either against the
Government of Dr. B. C. Roy or against Mr.
Khanna, Central Minister for Rehabilitation,
or against the Dandakaranya Scheme or
something else. You see the same thing in
Delhi. This very morning while coming here I
saw a long procession shouting everywhere .

SHRI N. M. LINGAM: Next time it will be
against you.

SHRI J. S. BISHT: So, Sir. I submit that all
these arguments that are advanced by my hon.
friends are only with a view to playing to the
gallery, to incite those people. We know what
is happening. I want to warn them, those
workers for whom they are shedding crocodile
tears, that once they come into power in this
country— which God forbid, and we will see
they never come into power—but if at all they
come into power, then they will never hear of
all these rights and privileges. They will be
put down under their iron heel, under their
iron control, from which they will never be
able to escape at all. Therefore, Sir, I fully
support the proposal of my friend. Dr.
Thomas, but would ask him in view of the
assurances given by the hon. Minister not to
press the Resolution but to withdraw it.

HwAl AR AW (T ) -
graAfa wgtaar, sud ag fq &
fraz F1ad #1 aua fzar & zafqoe 9
UF AT & cATEE Sl &E adil &E
AT E 1

SHRI V. PRASAD RAO: You can
discuss among yourselves.

TE ST WS AR & AN w7
g & zwr faiw s & fag &t
g8 | 72t aT 7% A & F werdy
FAARET ag & A0 7 G0 FT a417
F7F & A e 99 @ 1 F o
& ag T Avedt g & o st q9-
A | T FAT §, 98 WIS 92 F g
IR HE FH AT § | ST =fE Fw
AT &0 | 77 =AfF saf 97 agy
Fg foie wear & 1 W 92 w9 Fe
FT T FAT AT 2 | 79 Faedt #7 2o
afad | faeeft ¥ = 92 %19 F79 F 7T
BEAEfF e MBI G aF g |
#TET Y2 | TET 9T BT UF WA -
T AT F A1 9F e € 9 sy
qrarrE A1 & gfaar e § o aga &
AT FHATL T A & AT %o
e %1 74 9% @A & Wi v AT &
fore gag = a5 @A g 9Far g 5
T FTFIT © a9 % 7 1T FT T4
g zafed s gfzat & o s
a9 & A1 T aawT 98 Fe % e
T € T T T | g 9g &
9 qF AW FT 6 A9 GF AT T Hr@ar
g Ot T a= 61 o g W uT &
qq FIW F AA £ W A IAH HE
WEE TEI F q1AT | HE FEA & Ao
a7 7 7 9 ag 3w & 3T F 97 qg =
& a1 SE 9T W q=AT § F1E weEe
TE TEAT & | wifEw I wrEdT #7 v
a1 FF 97 %1 TTET T & WL ;T
7z #9a 2w oot 99 ggr wae
&7 AT & IAHT AT 7% T fzAT A Av
gz 9% % o7 fow G & s, v
o Zadr 5 o g4 ? e awe
& ag w9 oftad 1 &1 g w7
A ! mwr ArE g afed fw
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a8 TET )N I I ARG ]
A FW F@ @ g w1 S w6
W a4 § 3 W ofr 7 58

& fr st oft T F @i gt ¢ avow
¥ ar AT Y grar § 1 et gy
w1 far & v 72 & fomer st & ford
@ g1Ed & | W g s gfeat wr
oY gz AT G oA & awwer g
f foam agae & 3a®r 97 ¥ @
ey @ R |

awg g §, ¥ awra st §

MESSAGE FROM THE LOK SARHA

THE BENGAL FINANCE (SALES TAX) (DELHI
AMENDMENT) BILL, 1959

SECRETARY: Sir, I have to report to the
House the following message received from the
Lok Sabha, signed by the Secretary of the Lok

AH & TEA ATTT AT 47 T 72 Sabhai—

G a ?‘T A U # #fta O% @1 99 vy accordance with the provisions of Rule 96

F Ty 99 T g | 7 Figdl 48 g f# of the Rules of Procedure and Conduct of

= m\ L. = ~ Business in Lok Sabha, I am directed to enclose

h - w5 i Fes ;‘ giﬁ{ S ¥ herewith a copy of the Bengal Finance (Sales Tax)

Lt Eﬂla' @AMl B:T E1G - i (Delhi Amendment) Bill, 1959, as passed by Lok

F1 1o 5T F g% 9T q-a‘-,ﬁ i | FT 2N Sabha at its sitting held on the 1st May, 1959.

ELL a7 iz w2 fr 7 fg & ?fl"! [ The Speaker has certified that this Bill is a

qgA Ve N AFT A a7 7 l\}/llot(ljey Bill Withi?lthg meaning of article 110 of

s a the Constitution of India."

# guwet g fe am aw e fodew

12 Argar f6g wrE o At w1 A@) Sir, [ay the Bill on the Table.

H1 TFA] é | 7 gt &% q,?rﬁ- f& e MR. DEPUTY CHAIRMAN: The House stands

¥ Yo SF AT FH FTX ¥ AT adjourned till 11 A.M. on Monday, the 4th May.

= F ar w1 7 989 FT T AT g7  The House then adjourned at five of the clock
== till eleven of the clock on Monday, the 4th May

=gt a1 R zwﬁw#ﬁﬂwqq 1956,

& oY aga T § A7 i A 07 aga

w9 @9 §C 913 § | UF w9ar and #

a@ = Fv aman £ o g aw-

®@rg foerft 8 | o A9 €7 47 49

# 1 FaumAr g e @ gfgar wr am

12 RSD—&6.



